
{Mr. ~utl'-8peeker] 
, .1 , 

*That . leave be granted to intro-
duce 'a Bill to provide for the with-
drawal of certain su:ma from and 
out of the COft8Oliciated Fund 01 the 
State of Punjab tor the services of 
• Mrt ., the B.eDdal 7881' 1980-81." 

The motiOn was adopted. 

SBBl B. VDlICATARAK.AN: I intro-
ducet tbe BIU. 

I bear to JDOVe.t: 
"That the BU1 to provide for the 

withdrawal ot certaiD. sums from and 
out of the Consolidated Fund of 
the State of Punjab for the services 
of a ~ Of financial year 1980-81, 
be taken into consideration. 

MR. DEPUTY SPEAKER: The 
question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Punjab for the ser-
vices of a part of the financial year 
1980-81, be taken into consideration. 

The motion was adopted. 

'MR. DEPUTY-SPEAKER: We 
shall DOW take up the clauses. 

The question. is: 

1"he motiOn WGB adopted. 

CiGuMs 2 aDd 3 ma4 the SehedwlC 
.. ~.~ to ~t,aijl;ip~s.~l~l~ 
Enacting F01-mul4 4M the Title tHre 
added to the Bill. 

8BBI R. VENKATARAMAN: 
move: 

''That the Bill be passed." 

MR.DEPUTY~PEAKER:Thequa­

tion is: 

cCThat the BJ11 be pu.ed.·' 
The motion. was adopted. 

PUNJAB APPROPRIATION BILL· 
1980 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): I beg to mOVe for 
leave to introduce a Bill to authorise 
P871D811t an approprlatlon of certatD 
further sums from and out of the 
ConeoUdated :I'u.Dd of tile State of 
Punjab for the services of the finan-
cial year. 1979-80. 

MR. DEPUTY -SPEAKER: The ques-
tion is: 

CCThat leave be granted to intro-
duce a Bill to authorise payment and 
appropriation of certan 'further 
sum.s from aDd out of tbe eo.DJt-
dated J'und of the State of. PuBIab 
for the services of. the fl1l8'DClal ~ 
1979-80." 

The motion was adopted. 

C-rhat clauses 2 and 3 and the SHRI R. VENKATARAMAN: I 'n-
schedule stand part of the Bill.. troducet the am. 
.Publ1ahed in Qazette of IDdiaEKtraordiDlll"Y Part ri,- _on 2, daTed --

18-3-80. 
tIntroduced moved with the recom mendatlon of the ~4ent. 
tlntroduced with the recommendation of the Presiilp.l"t 



I~'.'I"""': 
'1.'Ut. the ,Bill .. ' autborile '1187-

... t ,n4 .<,~ .. t1~ ,of certain 
:1u~D.er "", ~ Uki out of tbe 
Consolidated ,,~ of the State of 
Punjab for the .. rvices of the 
ftnaneial year 1979-80, be taken in-
to conaideratiOl1." 

MIt.. DEPUTY-SPEAKER: The 
question is: 

'-That the Bill to authorise pay-
ment 8lld appropriation of certain 
fu.rther sums from. and out of the 
Consolidated Fund of the State of 
Punjab for the services of the finan-
cial year 1979-80, be taken into 
consideration. 

The motion was adopted. 

M. DEPUTY-SPEAKER: We shall 
nof take up the clauses. 

The question is: 

"That clauses 2 and 3 and the 
Schedule stand part of the Bill." 

The motion WaB adopted. 

CZo.uses 2 a.nd 3 and the Schedule were 
added'to the Bin .. clauae 1, the Enac-
ting FonnuZa and the Title were added 
to the Bin. 

SHRI R. VENKATARAMAN: I 
move: 

t'Tbat the Bill be passed." 

MR. DEPUTY -SPEAKER: The 
question is: 

a'That the Bill be passed.' zz 

. ~e motion was adopted. 

11M Itn. 
RA..lASTHAN BUDGET, 1960-81-
·GENERAL DISCUSSION DEMA.lfD9-
FOR GRANTS ON ACCOU"T 
(ltAJAST'HAN), 1980-81 AND SUP~ 
PLEMENTARY DEMANDS· !"OR 

GRANTS (RAJASTHAN), 1979-80 

MR. DEPUTY -SPEAKER: The 
House will bO'\V take up 1 tems Nos. 

18, 19 and 20 in respect of the Rajas-
than Budiet, for which 11 brs. have 
been allotted. Hon. Members' who 
haVe tabled out motions to the Rajas-
than Budget may, if they desire to 
mOVe their cut motions, send slips 
to the Table within fifteen minut .. 
indicating the serial numbers of the 
cut motions they would like to move. 
Motions moved: 

"That the respective sums not 
exceediJ\g the amounts on Revenue 
Account and Capital Account shown 
in tbe Third colunm of the order 
paper be granted to the PreSident 
Qut 'Ot the CoD8Olidated . Fund of 
the state of Rajasthan, On account, 
for or towards defraying the 
charges during the year ending on 
the 31st day of Marc:b. JIll .. res-
pect of the heads of demands, -feled 
in the ~oDd column tIIereOf aaaiDSt 
Demands No.. 1 to 49. N 

"That the Bill be passed." 
~ \aUJD8' -' ....,.t'·.... ... 
amounts on Revenue Account and 
Capital Account shown in the third 
column of the order Paper, be grant-
ed to th~ President out of tbe Conso-
lidated Fund of the State of Raj--
thaD to defray the chara'eS that wiD 
come in course of payment during 
the year ending on the 31st day of 
March, 1980 in respect of the follow_ 
ing' demands entered in the second 
column thereof:-

Demand Nos: 1 to 7, 9 to 11, 15 to 
22, 24, 26, 27, 29 to 32, and 34 

to 48." 
---- -- ---------------- _. __ ._ 

fMoved with the recommendatiof\ of the President. 


